T Ho o TA0-33004/99 REGD. NO. D. L.-—33004/99

d ShT
CThe Gazette of India

EXTRAORDINARY

9T [I—EUE 3—39-9Ue (i)
PART II—Section 3—Sub-section (i)

YR & TeRTioTa
PUBLISHED BY AUTHORITY

g, 455] ¢ fooett, mar, faast 9, 2013 /918 18, 1935
No. 455] NEW DELHI, MONDAY, SEPTEMBER 9, 2013/BHADRA 18, 1935

F1F, wr FrraT i) da v
(F1fie si wfrgror fawmm)

afegET
7% feeett, 9 ey, 2013
qr.H.[. 614(sr).—rgufa, wfagm F s=es 309 F TdF FET Y& ARAl F1 TAN FId g0
ST F S S (SA8 qfer| Tw) Wt fA=m, 2000 #T, 39 arat ® ey st @ g, o o
srfersraT & qge AT AT 8 AT FA 1 A AT T, FE seawer 4 § 54y qferd uat a¥ wdt i
g F1 fafaaae w1 * fow Fetatea B a9 8, aaiq-
1. Giem A SR WRe. — (1) =9 93 &1 #5507 w0 &30, (S8 o™ 9%) wadf 93, 2013
A
(2) & 7w T | et i T w 9gT g
2. QAR EMAT.— w27 et & Surag srE=T & wew (1) § fafafes o i #iv amg 2 |
3.  Ug g, Ffior, a9 S AT AGHT. —I<F U T AT, IR aHC0 AT Iaq9 S AT
IATHTT o T, ST I AAT & = (2) § =4 (4) § fafqfce 2
4. it it ugfa, arg-diar, s agard afy. —S<F 98t 9% 9l i g5 fa, -, dgar &)
I HEATST I AT, I N ST 36 ATHAT & = (5) 7 = (13) # faffaw 2
5. fdar.—ag =l i —
(%) o= oo =tw | Sreer 9y = St ot Shifea g, farg fran g,
(@) = s oty = s oeft & Shifaa wea gu Gl sate & Garg G g an Gag f
afaar i &
I Tal OX RE &1 9T A e
g e FAT TEHTE T A qHTLT 21 (14T 2 % v fFarg ve =afer sitw faarg & s uershme &
A T fafer 3 srefie srgera € si Uen #e o forw s swene 2 a1 9 Y safe i ew e F v |
B < AT |
3884 GI/2013 (1)
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6. TR w1 fit afke. —set F37 T Fit 78 v g % vET FAT sraem® A1 aHi=A g, a9t
TE I ToIT ST HOT § Ivg, A@aG HLh qAT HF A FaT SN H TOHL Fleh = AW &
ToReT ot Sueigl T Tohelt 3T 3T SRl & SATRAT ol arad, STeer ZIT 13 T qesl|

AR — Fawi i F1< arq U AR, -HH § e 3T T RAal 9% 99T qgt

T, TRt s OaTe g7 39 Hee § THT-98 9% A 0 st F Sqan aqetd
ST, e Sasiaat, o fUgE M, a9d Sfah! 37 o= G Femt & At wi % o

I FIAT TUTEAT B
AT
g T ATH | U 6T HE&AT | FEfir Ja9 T ST T qa9 | T qoar | T wdi Fo S
AT AATHT AT UG E ara =feat & forg
AT
(1) (2) (3) (4) (5) (6)
IREYED *01 TYTIIT 80,000 =. (fF=ra) AT el grar AR el grar
(2013) FHT
. T w
wziwi &’ﬁ
afady
BRI
THRAT 2
e weft FFu S ater | g wdt R st arer | afvetar i oeafy, afy | wdft B ugfa o wdt e
gt F oo smfem | st & oo smfe | e R AT WEfd gRr oAw
SreATOr 3T 3T+ AZATY. | &g ST STeAforh Tgary gtafagfs/smHa g agr
Tred SRl i gar | fafve wgfaat g0 &4
L T AT T sy oareh AR
fereraar
(7) (8) (9) (10)

AT T Bt T T Bt N T 2t At s
et/ RE/sea g st & 39 ® F AT s weta/ | afs {anf | 9 #@3 § &
wtafagr/smaes R s wafa  afafy | ot & @9

g ar  SEE | AR FET AR o
HLEAT geraet R sro
(11) (12) (13)
whafAgRe: AN A5l gIaT | T A1 FAT AR
AT g AT F T e S W a F adie g q ol w
TETRerF ¥ = § ffE ¥ o s o AATF TN & |

froquor 1 sl gfer JaT F arfeEr, s g JET (3FaE)
e, 1954 % S ET a3 9= 9T 4T |

froqur 2 sl qform dar F afgehat fi wfategte a9=-
THT O JAT HeNET g HATAT % qTera 30 71+, 2010 F FATAT
T &, 1/21023/29/2007-ar$drus-111 & siafdey sfafags weef
Fqaent AT et F et % sra ARt i s |
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feroqur 3 . —wfafagie % smaw o= Fte % ye F oo B
aferTT gwT, 1.1.2006 T Ug A7 59 araE ¥ e g5
IqT AT At BRI U¥ smeTd qEAfe daq HIaAr #°
Toreame e o 2, Mt sram o= Y 12 Tar &, FEr s’ e
% SEl UF F ATYF @ AT aaaHT FT Greor I aqq a1
IATH Tigd TF A § a7 g1 797 g ¥ agi qg AT Fad 39
g 9 feEarta grm 59 ™ I aaq ar aqqene e e
IHAT FHT ATEIOT TAeATOT IS g, 9a9 AN 61 FHwren 0@
AT EAearia TeedTl U 9a9 J7 Ja=TqTH 9 61 TS HaT Tt

ST

(1) () (3) (4) (5) (6)
faow e | *02 IO HR T | TAUS + AR TS BT | AT TS 2re
(2013) TaT, W ‘¥, | 75,500 ®.- 3
I - ¥ RERIECH gfererd #T e o
AT qe | AT EIE A -
80,000 =.
gfEde & 5T ’
qEHAT S |
(7) (8) 9) (10)
T Tl 2 T T ZrAT T T BT A
(1) (12) (13)
whafgRe : AN AGl | "€ AE AT
ATy fer dA ¥ R AT S Wed avRR F aew gfer | e qART F oeTHe

AT 3T T qierd HRTHeers & &9 § s & fou sartea &y
T E |

froqur 1 e qferm e % srfeers, s qiers Jar (F9W) e,
1954 % SATHT A AT AT TTH F47 |

feoqur 2 sty qfem war F sfeeertat F s aag-awT ™
TAT FOMTAT g AT % qrira 30 A7, 2010 F FATAT AIA .
1/21023/29/2007-smsfiua-1I1 & siafiy  gfafge dddt e o
araert & et & s et i o |

feroqur 3 . —wfafaafe # e v fAgRe F v=ee & oo Gt
3T, 1.1.2006 ¥ T A1 39 g d Srew g5 FE a9 S i
frertrent o¥ swefia e Saw @w=a #1 e G = g, et
M 9T 6T T |aT #I, @ 39 a7 % S uF ¥ oAfeF q@ Eaierd
IATHT FHT ATHTO I A0 AT Aq9HT i3 U A0 § &7 g1 T g
i Fgf I8 a9 *Faa 39 g WX fawartea gom S o 3= aqq =
JaAT o et S &1 9raer Yfaemad I 8, 99 ST H
fermrfeart o st frearfia qeearit I 399 =1 I99HE 9% 7 TS qaw
T ST |

HTAT SIEERE?

T
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(1) (2) (3) (4) () (6)
TR feeE | *02 HATTOT  FAT | 67,000 ® — 3 | AFL ARl GIAT | AR A grar
(2013) A, TR T | ftem 2w
HFTTATT *F ’ ERREIE-SE
ATYTT T 1 IEEIR 79,000 =.
gfeds fFrar s
THAT |
(7) (8) 9 (10)
A TET BT AT TR BT AT TR B EIRIRR(R TN
(11) (12) (13)
SRR a W | @9 A a
AT g AT F U Al S W aeeE F ade e | o0 ERILE I RER

AETHReT oY o< qform merivees & =9 # fAgie % oo sgafea
RS

froqur 41—t qfem #ar F afesrd, ST g @49 ((3de)
29, 1954 % ST 9a ST 9 STH H47 |

froqur 2 st qfer ®ar F srfeertat i wiafHgte awg-a9a =
TAT Heltea g #AT@F & ar@ 30 ATH, 2010 & FMAT@T A9 4,
1/21023/29/2007-srsfiua-11 # safde  sfafagle da@e et =
araert & et & s et i o |

froqur 3 . —afafaaie & s o Fgie  sEeE & foro el srfeardy
ZTT, 1.1.2006 & Uge AT 59 ARG I A9 g5 07 I AT i
frrfert 97 sremiia AT aaqq ST # fewar R T g,
AT srarT ox #F TS "qaT &, FEry 39 90T F A2 UF ° AfgE @
AT STAHTE T AT U2 A9 AT Sa99T qigd UF Aoft § foaT
BT AT ¢ 3T 98T J AT9 Had 39 U X faeara g e o a=
a9 AT Ia9ATd foAT et SHAT &7 "R aemdd U2 g, Jad
AT T FHRTTent 9 sreia fearied qeam=t U aa" a1 Iqaq11" 98
£ T a1 THST AT |

FLAT  AE9TF

T

(1) (3) (4)

(%)

(6)

e fgers | #18 AR F51T | 3 d2-4,
(2013) T, qYqg | 37,400-67,000 =.
rrare ¥ arare qe | F JoTAA, |+ € FT 10,000
FaqEEdT | %

afEdd fo/ar ST Jar g |

AT T e
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(7) (8) 9) (10)

N TR 2 A e el AT ALt Zra fm gl SRy g
Ses 7 21 9 W
giate geT |

geft wiaed waegRe
ELR

(11) (12) (13)

=i : g “F” faunta w=fa afafa | |59 e w49 s

qfem ST-mETeE a1 ST-fRes Ry | (TR F Hae # = w24 ¥ fom) @rq‘rrq??w
37,400 — 67,000 %. + iz 3 8900 =, 3 | N (TATTIET & FHAFL FHHT :— ATLTE T 2

Ja F2-4 § 37 Aoft & 4 ot Y Py dar | 10 ATH AT WIEA, HI ATE HAT
FTE ST — e

feroqur 1 2. gf=ra, w1 i wfreror faamr
gl tH *fg =heal & deg §@, S —H3
AL S AT AT &1 T F7 A2 A | 3. forer, Sfr seiron sy

% forg fa=me fofam = <27 21, 92 S S
xRt % Hag ® oft foreme B stroam, weeg
Tg qa &tk S FTA FT T8 UHT AgH AT
AT AT, AT TEF AT IT=aT 94T & N
o ATF | AT I 99 °, TAH & S AT FH 2,
af w7 A AT IEE A oA wR
xRt afga, foregia Ut g 31 g #an
TEe & T T Al B, et 3y &€ Aoft #
ST gfvetar i sEte aRAargE® [ F
Hrari

feoqur 2.

e % forg wmaw od® Far v o %
et % o et sy g, 1.1.2006
T g AT 39 AT F oEE g Fd aad
T 1 FrrRert a2 e Eafea aaq
=T &1 e o g, Rafea e
T AT W HAT A, SH AqT AT A
Rrerfrent av smamia fEeaia qeendt I=
I AT ATTAT T 6T TS HAT THAT ST |

wfafgRe:

1 AT qiere &aT & UH AT ST AT
e & qefie qfem werfades 5 =1 d
fagfte & forg srgefed fro o €

2.(%) stfeer arehi garat & srfaeerdy; =
(@) FET TLHR W5q Tg “F° qaTAl %
EIPEA]

st i smaR ox w39 g g U gn

El
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feoqur1 —

gfafagis v afeeriat fv der GEfr of
T 9, AT T F4T A GrEw], o
Tt & gfafgRe o W osam A
aferwtiat it "ear 10 whaea & afes 78t
g |

feoqur 2. —

AT I HaT & AT, Wy s
a1 (Faq) =9, 1954 % FqE 9aq i
a0 UTH FwA TE YEE, AT AT
TaTat & ATFNT X FR T TR THE “F
AT F atgwrr, FarRafa gu-sae oo
AT = ATETE 3a ST 9 9T 4T |
feoqur 3. —

qaedT qfem #ar % afgwriat
gfafrate aag-awr o e "enfaa g
AT % arrg 30 #rH, 2010 F FHAAE
T |, 1-21023/29/2007-smsdros 11T &
safae wfafaate d@aeft ameert am smeet %
TaredT & s et i srost |
(Fro =¥t % U rani afgwr, s
#ir Hreft e 7 g, afafagie = AaRe *
fou e fFu S % am wEr g =R
w7 wfafages = st g Aafke *
orT o= fohT ST % 91 g1 i 1)
feoqur4 . —

gfafagfs &1 srafd, oo+ @ F3 T
St AT R s wed A e § =
e & diF wgar atia B ovg #iex
g 9% X e it sty § ArgreerEar
o= ag ¥ oAt qgt grin gfatagie g
e % foro srfdreraw s =fwm srees s
e T Tt &7 56 a9 | AT&F Tl gl |
feoqur 5. —

gfafg~F # e o e & ey &
forT forefT srfersd 3T 1.1.2006 & g =T
39 e & s g 97 399 aman #@
Rrerfrent 9v swefva q@dtea aaw gw==n
1 faear e o 2, Rt sreame o= &
TE HaT i, o 3| Z9 F e v § 4w
@ AT AqTH FT AT I A AT
IATA Figd UF Aot § e g1 1w g &ix
TET T A9 Fad 39 IS U< fawared grm
% T U= 999 a1 Saaae oA R
IHAT AT AU GO IS g, dd
sramr & e v sranfa fAearha
TEIATHT IS 9dd AT Ja9AE 9 KT T2 qaT

Taeft STuay |

S
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AR bl TST9A @ SHTEROT

(1) (2) (3) 4 (5) (6)
Ter *39 WO A | A9 de-4, A | T AR A
EXCENEREER (2013) AT, g “F’ | 37,400-

77 39-FHeer ERIEE 67,000 % +
FHEEAT F AU T ’ ’
afadd e ST waT gl GIARIE 5 A
8,900 =.
(7) (8) 9) (10)

N TR 2 SR ST &1 BT TZE ghed SrEr g
Ses 9 21 981 W
giate g |
I ISR G IRIEE T
ELR

(11) (12) (13)
=i g “F fawrita s afafa | 59 90 qar ran

g qferm srefrers Rregie 37,400 - 67,000 .
+ 3T 999 8700 %. F I d9=-4 ° 39 A0f § IA
9 it et Tar fir g

feoqur 1 :

gt UH FAg Atwai & dag #, ™egiq ey
FEF AT AT FAT T F A 2, Tt ¥ forw
o= o <7 <= 2, 9 gl S Y Sus At &
Tag § T o v stroem, o =g a9 SefE
I I T TS UHT SIgeh T 9T |4, Futerd
AgH T ITAAT AT % MY | T8 & A7 ¥ 99
¥, =9 ST AT FH 2T, I FA T T 3T Sraid
AT UH FHg ATHAT qiaq, DT UHl 2T
T ITAAT HAT T8 ol T T T §, St 3¢
oft § ST aieeter 1 daty aRaargE® W
FL AT T |

feoqur 2

T F U =Eaw agF a1 f1 wWoET F
TS % forw fRet srfeserr g1=T, 1.1.2006 &
TEA AT 39 AT I o g5 FE aa+ T
1 Rt a¥ srema qEOferd add S3EHT
=1 faeare e o g, et smam o i
AT T, a9 AT Hr TR o swemhia
IeaTia TeeaT=it U= 9a AT JaTHI 92 6l T2
T g T |

whafRgRe:

19T e Far % oy At g s §
T STHRTALTET & T % TaT I G107 FIA
% forv 99« § v o 2, A

(=t F wHag ® S w2 ®

form) st famferfem & e

T —

1. LT AT HSEA, HY A AT
BRI e

2. fAze= a1 fAgw fAeasw =n
g e, FhT srawr
=0 —

3 wfeE AT EHIW
qta(Fdqear), FHE A<
gfreror o — T@Eew

YT FLAT AA9TF

T T
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2. (F) et Tt |areat & afdepr<r; ar

(@) FAT TER ST q9g “F HATHA &
sferry Tt fterfrd Tamst & srfaar o €,
AT —

DR BSIREIREREI

(ii) Taa+ fFAzemerT;

(iii) T IrETEET ST FATAT,

(iv) TaTa Tared e s,

(V) 9T ToTe 34T,

(vi) AT AT goF T F0d 3ca1E
4T,

(vil) ATEATT @t U @ 9T 94,

(I) ST RAtHa e 9% 9397 98 90 0 gu
&

(II) fSregisr 37,400 & 67,000 &. + U= oad

8700 %. % A9 d5-4 T U Tl T AL T4
& ot Far fr 8

feoqur4 . —

stafaF o= arfamerfat i gear Gl oft T,
A e AT FT SEFL, O q91si o
gTaf g~ w2t o= e A afeeerfart 6 den
10% ¥ sifar =12t g |

feoqur2 . —

AT Qe T & Aferawr, e qfers
AT (Ia9) fAaw, 1954 F FE I99 I 9w
T F| TH TER, A WL e %
AfTFHT SR FIT TER qYE F HAT F
afgaTd, JARAT dud-ead fw Ang
TRIATATT a9 3% A 9T T |
feoqur 3. —

AT qorm #ar % afgwriat f afafAte
THT-H9T 9T JAT GAT [ 7ATAT & qard
30 #™=, 2010 *F FAE@T FAOG H. -
21023/29/2007-3msfu=r 111 ¥ safde
gfafagis daeft st a1 sraen F Mt &
sar Rttt $i sosh

feoqur 4 . —

gfafge % g 9% e & T3 & oy
et atferd g1, 1.1.2006 & 9gd AT 39
e H NEE g5 FEE dad s A
Rrerfrent ox smamia wdfea sa9 Sx=@T w7
fareame v am 2, frafaa s oe oy g Jam
w1, A 39 za1 F Y UH ° AGF 1@
AT aaaHE F FTERT U ddd AT
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AR bl TST9A @ SHTEROT

IATH digd UF Aot § T g1 W™= g oS
TET Fg ATH Fad 39 95 U faeqria g
v forw I A= A1 aqeETe fa=T e ssae
T TGO (eI IS g, 9ad ART i
frrfeert 9x swaia faearfa aeart I aaw
T IITATH IL T TS HGAT AT STTUIAT |

(T & % U fAani sfeer, soaeta o
et ot # 8, wfafgte «w ffgie 5 oo
e o o9 F o 9 2 1 TE T
gt aats Jretd geT [ & oo f=mw
0 ST % 9T ARl g |

gfafagfs & srafdr, S dava &% aFe
Tt A TRt e wvrea A fawm @ =w At
T 5% Igd gTd [l o7 FieT d1g] 98 T
e 1 st g Sraoaar 5 a¥ § afaw
Tet gnim wiafafte g e F fm
ATeFAH A AT STAGTH T FIA 0l A1 Hr

56 It & Tfer Al g 1)

(1 (2) (3) 4) (5) (6)
Sy e | *10 HIGTOT F51T | a7 9%-4, AT | AR A il
Tefier (2013) @Eﬂ',ﬂjﬁ”‘_’ﬁ" 37,400-67,000 =.+

saria ¥ aare T RERIEGH U< 9a+ 8,700 =.
afady T o =T € | T
(7) (8) (9) (10)
AT T B AT T B T T B FIE I
(11) (12) (13)
e e ‘9’ fwrfm wefa a@fafa | &= qar e g
e qfer e R aew de-3, | (AT F Fee # = F71 F forg) i | o FAr araens
fafate @ e gl . — TeE

15,600 — 39,100 %. + UE aa« 7600
% % Aot ¥ o a9 1 Fetag ger i
g, SO+ T 2 9T W ouAr qow
gefters e &9 a0 f Fafea qer
d waw qfem aeffas s qfe
Frefrerss 1 Afomt o 9 99 6t afeatea
ERIECE-CIETEA

feequr 1 :

gt U wiag =Aeal & dag §, Segia
AT SEH AT qTAT HaT T F:L oAl &,
gt % forw o= e 5T w@r 2r, agt
I SIY AREAT & 99 ¥ off e
TR ST, 9%eq A8 99 SdiE 396

1. AETET AT FEET, T ATH ST AT

— Iremey

2. Feas a1 fB9w FAeas o ow
e, FT ey s

— g

3. X A" A7 HEF FEE(FaEan),

FTITHF AT TFreqor fawmr — geeg
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ZTT, 1.1.2006 & 98l AT IF JIEE o
Sre® g Fsra aae s i et
T AETRT AT add ST #
Toreame o T 8, Mt srame o= i
TE FAT F, Aq9 AR FT RBrerfeen aw
e T et I 9ad A
ATTATT 9T FT TS FaT AHAT ATTAT |

(1) (2)

(4)

(6)

101
(2013)

FHREFT F AR U
afEdd forar ST aFar g |

e stefters

Ja+ de-3,
15,600-39,100
% 4+ U g9
7600 =.

JI9

AT & Bt

() (8)

9)

(10)

S SRR AT FET B

ST TE Bt

T=T gfaer TSt g,
Tt wiaerd wiafaate

(11)

(12)

(13)

=i

e qferd sreffers Segiv aaw 9=-3, 15,600 —
39,100 %. U= 9+ 6600 =. T off & qi=r a5 i
frafeg == & g, FreF 9 21 7961 ™ 1" aw
e erefiers g 5| Aot § 9 awt fi
e @ar #1 g 37 oo qfer stefteqss qom qier
Iurefters $1 AfE § a9 av i afvafea Fafa
AT AT |

feoqur 1

gl U g AR Tag #, ™regiv 7ol sies
IT qTEAAT AT T FL A 2, At forg fo=me
Tram ST =T 3, a8t SHY Sus SiReal & gay ' off
= e ST, aeeq 78 a9 SatE 39 g f

g “F funta s=fa |t
(STt & Hate § o= #:37 & form)
ST fefertaa | e ait i —

1. LA AT AT, I A% 4T
AT S

2. fge =7 A Mo ar saw
e, FE e s —AaeT

39U HAE AT "YW A=A
(FadT), FTTHE ST TI9Neror faramT

—as¥

g % Jar
ST 3
THY FHEAT
AATF Al




[ar II-=ve 3(1)] R T TSI ¢ STHIROT

T UHT S AT qTIAT T, e dgE AT qrAr
AT F Y F ATF F A7 & a9 ¥, AT o AT AT
FH B, AR F9 T AT IgiA dU9 UH Fg

=it afgd, fSegia UHT orEe A1 arat Har g2t
2 T T A 2, AT 37 T A0 F AT A

#T srafer arRaaTIE® T F AT 2T |

feoqur 2.

Tt % T =Aaw sTgd T4 F @¥oET F 37
= forg forett stferdt 3T, 1.1.2006 & 92« a1 39
e | a9 07 aa9 sranr £ et
TR TR AT add §adr #1 foeare
T 2, e swame o7 F T2 "4|r #°, a9 A
#ir fererieent ow st feaTia o=t I a9q
IqT ITAHTH T HT TS T FHAT FT0AAT |
vt

1. AT qiere 5T & afespry; =

2. (%) st Ty qarsi & afeeprdy; =

(@) e i TTsAt % STTARTLr; 47

(1) T TATST qYE “F HATA F ATTHRILT, TAT
o st & afewrd ff aftmfoa €
AT —

ORISR IR ER-EIS

(i) saa+ e,

(iii) TTT FrETHET T FATA;

(iv) TaTa Tard e s,

(V) AT TSTET 94T,

(vi) WTTAT T 9o UF FRT IS 9[F T,
(vii) ATEATT @t UF AT IeT JaT;
(viii) ¥ =@ 54T,

(ix) ATTT LA 4T,

(1) st e smam™ o7 959 9% g U gu §;
a0

(I) Fr==i¥ 15,600 — 39,100 %. + I ¥a7 6600
%, % a9 -3 AT GAQeT Ul U 9 a9 Hf
ot g it 8

fewqur1 . —

gfafaae % s are sfeeThat f gear G
oY T, ATt qfere Jar 7 ey, 9= Farat
T wfafagRe oai 9% e are srfeerteat v g
20utaera = Afere 7l gt |
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feoqur 2. —

Y stexr Jravett = giasar are G sfemry i
gfafags o @« % oo gfaffgie 5 o g
IqEfIT &= F IR @ (i) X @ (i) T
fooqur 1 % sremefi| wga gu Aty frar s wear
g, Afc S99 Fars AT gEsar & " IUTE
ATEFTAT T Feald FTeawor QA FRT TUAT AT
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MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(Department of Personnel and Training)
NOTIFICATION
New Delhi, the 9" September, 2013

G.S.R.614(E).—In exercise of the powers conferred by the proviso to article 309 of the Constitution and in

supersession of the Central Bureau of Investigation (Senior Police Posts) Recruitment Rules, 2000, except as respects
things done or omitted to be done before such supersession, the President hereby makes the following rules regulating the
method of recruitment to certain Senior Police Posts in the Central Bureau of Investigation namely:—

1.

Short title and commencement .—(1) These rules may be called the Central Bureau of Investigation
(Senior Police Post) Recruitment Rules, 2013.

(2) They shall come into force on the date of their publication in the official Gazette.

Application .— These rules shall apply to the posts specified in column (1) of the Schedule annexed to these
rules.

Number, classification and pay band or scale of pay .— The number of the posts, their classification and the
pay band or scale of pay attached thereto shall be as specified in columns (2) to (4) of the said Schedule.

Method of recruitment, age-limit, qualifications, etc.— The method of recruitment to the said posts, age
limit, qualifications and other matters relating thereto shall be as specified in columns (5) to (13) of the said
Schedule.

Disqualification .— No person, -
(a)  who has entered into or contracted, a marriage with a person having a spouse living; or

(b)  who, having a spouse living, has entered into or contracted a marriage with any person,

shall be eligible for appointment to the said posts :

Provided that the Central Government may if satisfied that such marriage is permissible under the
personal law applicable to such person and the other party to the marriage and that there are other grounds for so
doing, exempt any person from the operation of this rule.

6. Power to relax.— Where the Central Government is of the opinion that it is necessary or expedient so to do, it
may, by order, and for reasons to be recorded in writing, and in consultation with Union Public Service
Commission relax any of the provisions of these rules with respect to any class or category of persons.

7. Saving .— Nothing in these rules shall affect reservations, relaxation of age limit and other concessions required
to be provided for the Scheduled Castes, the Scheduled Tribes, Other Backward Classes, Ex-Servicemen and
other special categories of persons in accordance with orders issued by the Central Government from time to
time in this regard.

SCHEDULE

Name | Number of post | Classifications Pay Band | Whether Age limit | Educational and

of post and Grade | selection or | for direct | other qualification
Pay or Pay | non-selection recruits required for direct
Scale post recruits

@ (2) 3 “ (5) (6) ()
Director *01 General Central Service, | Rs. 80,000 Not applicable Not Not applicable.
(2013) Group “A’, Gazetted, (Fixed) applicable.
Non- Ministerial.
*Subject to
variation

depending on
workload.
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Whether
and
educational
qualification
prescribed for
direct recruits
will apply in
the case of
promotees

Period of
probation, if
any

age

Method
recruitment
whether by
direct
recruitment
or by
promotion or
by
deputation/
absorption
and
percentage of
the vacancies
to be filled by
various
methods

of

In case of recruitment by
promotion/deputation/absorption
grades from which promotion/
deputation/absorption to be made

If a
Departmental
Promotion
Committee
exists, what is
its composition

Circumstances
in which Union
Public Service
Commission is
to be consulted
in making
recruitment

® ®

10

an

12

a3)

Not
applicable.

Not applicable.

By deputation.

Deputation:

Officers of the Indian Police Service
who have been approved for
appointment as Director General of
Police under the Government of
India.

Note 1 :—Indian Police Service
officers shall draw pay and
allowances as per Indian Police
Service (Pay) Rules, 1954.

Note 2:—Deputation of Indian
Police Service officers shall be
regulated in terms of the instructions
or orders relating to the deputation
as contained in the Ministry of
Home Affairs Office Memorandum
No.1-21023/29/2007-1PS 1II, dated
the 30th March, 2010 as amended
from time to time.

Note 3 :—For the purpose of
appointment on deputation basis, the
service rendered on a regular basis
by an officer prior to 1.1.2006 or the
date from which the revised pay
structure based on the 6th Central
Pay Commission recommendations
has been extended, shall be deemed
to be service rendered in the
corresponding grade pay or pay
scale extended based on the
recommendations of the Pay
Commission except where there has
been merger of more than one pre
revised scale of pay into one grade
with a common grade pay or pay
scale, and where this benefit will
extend only for the post(s) for which
that grade pay or pay scale is the
normal replacement grade without
any upgradation.

Not applicable

Consultation
with the Union
Public  Service
Commission not
necessary.

@ @

3

“@

®

() ()]

*02
(2013)
*Subject to variation
depending on workload

Special
Director

General Central Service Group
“A’ Gazetted, Non-Ministerial

HAG+

Rs.75500 - @3%
increment -
Rs.80,000

Not
applicable

applicable

Not Not

applicable
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®) (&) 10) an 2) a3)
Not Not By Deputation: Not Consultation
applicable | applicable | deputation | Officers of the Indian Police Service who have been approved | applicable | with the
for appointment as Director General of Police and Additional Union
Director General of Police under the Government of India. Public
Service
Note 1:- Indian Police Service officers shall draw pay and Commission
allowances as per Indian Police Service (Pay) Rules, 1954. not
necessary
Note 2:- Deputation of Indian Police Service officers shall be
regulated in terms of the instructions or orders relating to the
deputation as contained in the Ministry of Home Affairs Office
Memorandum No. 1-21023/29/2007-1PS 1II, dated the 30th
March, 2010 as amended from time to time.
Note 3 :- For the purpose of appointment on deputation basis,
the service rendered on a regular basis by an officer prior to
1.1.2006 or the date from which the revised pay structure based
on the 6th Central Pay Commission recommendations has been
extended, shall be deemed to be service rendered in the
corresponding grade pay or pay scale extended based on the
recommendations of the said Pay Commission except where
there has been merger of more than one pre revised scale of pay
into one grade with a common grade pay or pay scale, and where
this benefit will extend only for the post(s) for which that grade
pay or pay scale is the normal replacement grade without any
upgradation.

@ @) 3) @ 3) ©) @)
Additional *02 General Central Rs. Not Not Not
Director (2013) Service, Group “A’, 67000-(@3%) Applicable applicable applicable.

*Subject to Gazetted, increment —
variation Non-Ministerial. Rs.79000
depending on
workload.

® (&) ao an a2) a3
Not Not By Deputation: Not Consultation
applicable. applicable. deputation Officers of the Indian Police Service who have Applicable with the

been approved for appointment as Director Union
General of Police and Additional Director Public
General of Police under the Government of Service
India. Commission
Note 1 :— Indian Police Service officers shall not

draw pay and allowances as per Indian Police necessary.

Service (Pay) Rules, 1954.

Note 2 Deputation of Indian Police
Service officers shall be regulated in terms of

the instructions or orders relating to the
deputation as contained in the Ministry of
Home Affairs Office Memorandum

No.I-21023/29/2007-1PS 1II, dated the 30th
March, 2010 as amended from time to time.

Note 3 :— For the purpose of appointment on
deputation basis, the service rendered on a
regular basis by an officer prior to 1.1.2006 or
the date from which the revised pay structure
based on the 6th Central Pay Commission
recommendations has been extended, shall be
deemed to be service rendered in the
corresponding grade pay or pay scale extended
based on the recommendations of the said Pay
Commission except where there has been
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merger of more than one pre revised scale of
pay into one grade with a common grade pay or
pay scale, and where this benefit will extend
only for the post(s) for which that grade pay or
pay scale is the normal replacement grade
without any upgradation.

@ ) 3 @ ) ©) )
Joint *18 (2013) General Central Pay Band-4, Selection Not Not
Director *Subject to variation Service, Group Rs.37400-67000+ applicable applicable

depending on “A’, Gazetted, Grade Pay
workload. Non-Ministerial. Rs.10,000
® (&) ao an a2) as
Not Not Twenty per Promotion: Group 'A' Consultati
applicable. applicable cent, by Deputy Inspector General of Police or Departmental on  with
promotion Deputy  Director in  PB-4  of Promotion the Union
failing Rs.37400-67000 plus grade pay of Committee (for Public
which by Rs.8900 with four years' regular service in considering Service
deputation. the grade. Promotion) Commissi
consisting of :- on not
Eighty per Note 1 :—Where juniors who have necessary.
cent, by completed their qualifying or eligibility 1. Chairman or
deputation. service are being considered for Member, Union

promotion, their seniors would also be
considered provided they are not short of
the requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two
years, whichever is less, and have
successfully completed their probation
period for promotion to the next higher
grade along with their juniors who have
already completed such qualifying or
eligibility service.

Note 2 :— For the purpose of computing
minimum  qualifying  service  for
promotion, the service rendered on a
regular basis by an officer prior to
1.1.2006 or the date from which the
revised pay structure based on the 6th
Central Pay Commission
recommendations has been extended,
shall be deemed to be service rendered in
the corresponding grade pay or pay scale
extended based on the recommendations
of the said Pay Commission.

Deputation:.

1. Officers of the Indian Police Service
who have been approved for appointment
as Inspector General of Police under the
Government of India.

2 (a) Officers of All India Services; or

(b) Officers of Central Government
organised Group ‘A’ Services, holding
analogous posts on regular basis;

Note 1 :- The number of officers on
deputation from services other than Indian
Police Service shall not exceed 10% of the
deputation posts at any time.

Note 2 :- Indian Police Service officers
shall draw pay and allowances as per
Indian Police Service (Pay) Rules, 1954.

Public  Service
Commission
Chairman.

2. Secretary,
Department  of
Personnel  and
Training
Member

3. Director,

Central Bureau

of Investigation
Member
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Similarly, officers of all India Services
and officers of Central Government
Group ‘A’ organised services shall also
draw their pay and allowances
respectively as per pay rules applicable to
them.

Note 3 :- Deputation of Indian Police
Service officers shall be regulated in
terms of the instructions or orders relating
to the deputation as contained in the
Ministry of Home Affairs Office
Memorandum  No.I-21023/29/2007-IPS
III, dated the 30" March, 2010 as
amended from time to time.

(The departmental officers in the feeder
category who are in the direct line of

promotion shall not be eligible for
consideration  for  appointment on
deputation. Similarly, deputationists

shall not be eligible for consideration for
appointment by promotion).

Note 4 :- The period of deputation
including period of deputation in another
ex cadre post held immediately
proceeding this appointment in the same
or some other organization or department
of Central Government shall not exceed
five years. The maximum age limit for
appointment by deputation shall not be
exceeding 56 years as on the closing date
of receipt of applications.

Note 5 :- For the purpose of appointment
on deputation basis, the service rendered
on a regular basis by an officer prior to
1.1.2006 or the date from which the
revised pay structure based on the 6™
Central Pay Commission
recommendations has been extended,
shall be deemed to be service rendered in
the corresponding grade pay or pay scale
extended based on the recommendations
of the said Pay Commission except where
there has been merger of more than one
pre revised scale of pay into one grade
with a common grade pay or pay scale,
and where this benefit will extend only for
the post for which that grade pay or pay
scale is the normal replacement grade
without any up gradation.

@ 2 3 “@ ) 6) )
Deputy *39 General Central Pay Band-4, Selection. Not Not
Inspector (2013) Service Group Rs.37400-67000+Grade applicable applicable
General of *Subject to “A’ Gazetted, Pay Rs.8900
Police or variation Non-Ministerial.

Deputy depending
Director on workload.
®) 9 a0 an a2 a3
Not Not Fifteen per Promotion: Group 'A' Departmental Consultation
applicable. applicable. cent, by Senior Superintendent of Promotion Committee (for with the
promotion Police in PB-4, considering Promotion) Union
failing Rs.37400-67000 plus grade consisting of :- Public
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which by
deputation.

Eighty

five  per
cent, by
deputation.

pay of Rs.8700/- with two
years' regular service in the
grade.

Note 1 :- Where juniors
who have completed their
qualifying or eligibility
service are being considered
for promotion, their seniors
would also be considered
provided they are not short
of the requisite qualifying or
eligibility service by more
than half of such qualifying
or eligibility service or two
years, whichever is less, and
have successfully
completed their probation
period for promotion to the
next higher grade along with
their juniors who have
already completed such
qualifying or  eligibility
service.

Note 2 :- For the purpose of
computing minimum
qualifying  service  for
promotion, the service
rendered on a regular basis
by an officer prior to
1.1.2006 or the date from
which the revised pay
structure based on the 6th
Central Pay Commission
recommendations has been
extended, shall be deemed
to be service rendered in the
corresponding grade pay or
pay scale extended based on
the recommendations of the
said Pay Commission.

Deputation:

1 Officers of Indian Police
Service empanelled for
holding Deputy Inspector
General of Police level posts
at the centre, or

2 (a) Officers of All India
Services; or

(b) Officers of Central
Government organised
Group ‘A’ Services, and
also the officers of the
following services

namely :-

i) Indian Economic
Services;

(ii) Directorate of
Enforcement;

(iii) Serious Fraud

Investigation Office;
(iv)  Narcotics
Bureau;

(v) Indian Revenue Service;
(vi) Indian Customs and
Central Excise Services;

Control

1. Chairman or Member,

Union Public Service
Commission

........ Chairman.
2. Director or Special
Director or  Additional

Director, Central Bureau of
Investigation
.......... Member

3. Addl. Secretary or Joint
Secretary (Vigilance),
Department of Personnel and
Training

.......... Member

Service
Commission
not
necessary.
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(vii) Indian Audit and
Accounts Services,

(I) holding analogous posts
on regular basis; or

(II) with four years' regular
service in posts in the Pay
Band-4 of
Rs.37400-67000+  Grade
Pay Rs.8700 or equivalent.

Note 1:- The number of
officers on deputation from
services other than Indian
Police Service shall not
exceed 10% of the
deputation posts at any time.

Note 2:- Indian Police
Service officers shall draw
pay and allowances as per
Indian Police Service (Pay)
Rules, 1954. Similarly,
officers of All India
Services and officers of
Central Government Group
‘A’ organized services shall
also draw their pay and
allowances respectively as
per pay rules applicable to
them.

Note 3:- Deputation of
Indian  Police  Service
officers shall be regulated in
terms of the instructions or
orders relating to the
deputation as contained in
the Ministry of Home
Affairs Office
Memorandum
No.1-21023/29/2007-1PS
III, dated the 30th March,
2010 as amended from time
to time.

Note 4:- For purposes of
appointment on deputation
basis, the service rendered
on a regular basis by an
officer prior to 1.1.2006 or
the date from which the
revised pay structure based
on the 6th Central Pay
Commission

recommendations has been
extended, shall be deemed
to be service rendered in the
corresponding grade pay or
pay scale extended based on
the recommendations of the
said Pay Commission
except where there has been
merger of more than one
pre-revised scale of pay into
one grade with a common
grade pay or pay scale, and
where this benefit will
extend only for the post for
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which that grade pay or pay
scale is the normal
replacement grade without
any upgradation.

(The departmental officers
in the feeder category who
are in the direct line of
promotion shall not be
eligible for consideration for
appointment on deputation.

Similarly, deputationists
shall not be eligible for
consideration for

appointment by promotion.

Period of deputation
including period of
deputation  in  another
ex-cadre post held

immediately preceding this
appointment in the same or
some other organization or
department of the Central

Government  shall  not
exceed five years. The
maximum age limit for

appointment by deputation
shall be not exceeding 56
years as on the closing date
of receipt of applications)

@ 2 3) ) 5) (6) ()
Senior *10 General Central Pay Band-4, Selection. Not Not
Superintendent (2013) Service Group “A’ Rs.37400-67000+ applicable. applicable.
of Police *Subject to Gazetted, Grade Pay

variation Non-Ministerial. Rs.8700
depending
on workload.
®) (&) 10) an 2) a3
Not Not By Promotion: Group 'A' Consultation
applicable. applicable. promotion. Superintendent of Police in PB-3, Rs Departmental with the
15600-39100 and Grade Pay Rs 7600 Promotion Union
with five years' regular service in the Committee  (for Public
grade, failing which by considering Service
Superintendent of Police with three Promotion) Commission
years regular service and having ten consisting of:- not
years combined service in the grades necessary.
of Additional Superintendent of 1. Chairman
Police and Superintendent of Police. or Member, Union
Public Service
Note 1:- Where juniors who have Commission
completed their qualifying or ....Chairman
eligibility =~ service are  being
considered for promotion, their 2. Director or
seniors would also be considered Special Director or
provided they are not short of the Additional
requisite qualifying or eligibility Director,  Central
service by more than half of such Bureau of
qualifying or eligibility service or two Investigation
years, whichever is less, and have [ ... Member
successfully completed their
probation period for promotion to the 3. Additional
next higher grade along with their Secretary or Joint
juniors who have already completed Secretary
such qualifying or eligibility service. (Vigilance),
Department of
Personnel and
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Note 2 :-
computing minimum  qualifying
service for promotion, the service
rendered on a regular basis by an
officer prior to 1.1.2006 or the date
from which the revised pay structure
based on the 6th Central Pay
Commission recommendations has
been extended, shall be deemed to be
service rendered in the corresponding
grade pay or pay scale extended
based on the recommendations of the
said Pay Commission.

For the purpose of

Training

a

@

3 @

® ()

@

Superintendent
of Police

*101

(2013) *Subject
to variation
depending on

workload.

General Central
Service Group
*A’ Gazetted,
Non-Ministerial

Pay Band-3,
Rs.15,600-39100+
Grade Pay
Rs.7600

Selection.

Not
applicable.

Not
applicable.

®

&)

10)

an

(12)

a3

Not
applicable.

Not

applicable.

Fifty per
cent, by
promotion.

Fifty per
cent, by
deputation.

Promotion:

Additional Superintendent of Police
in PB-3 of Rs 15600-39100 and
Grade Pay Rs 6600 with five years
of regular service in the grade,
failing which by Additional
Superintendent of Police with three
years regular service in the grade
and having ten years’ combined
service in the grades of Additional
Superintendent of Police and Deputy
Superintendent of Police.

Note 1:- Where juniors who have

completed their qualifying or
eligibility  service are being
considered for promotion, their

seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have successfully completed their
probation period for promotion to
the next higher grade along with
their juniors who have already
completed such qualifying or
eligibility service.

Note 2 :- For the purpose of
computing minimum qualifying
service for promotion, the service
rendered on a regular basis by an
officer prior to 1.1.2006 or the date
from which the revised pay
structure based on the 6th Central

Pay Commission
recommendations has been
extended, shall be deemed to be
service rendered in the

corresponding grade pay or pay
scale extended based on the
recommendations of the said Pay
Commission.

Group 'A’
Departmental
Promotion
Committee
considering
Promotion)
consisting of :-

(for

1.  Chairman or
Member, Union
Public Service
Commission

... Chairman.

2. Director or
Special Director or
Additional
Director, Central
Bureau of
Investigation
...Member

3. Addl. Secretary or
Joint Secretary,
(Vigilance)
Department of
Personnel and
Training

...Member

Consultation
with the
Union
Public
Service
Commission
not
necessary.
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Deputation:

1. Officers of Indian Police Service;
or

2 (a) Officers of All India Services;
or

(b) Officers of Central Police
Organisations; or

(c) Officers of Central Government
organised Group ‘A’ Services, and
also the officers of the following
services namely :-

(i) Indian Economic Services;

(ii) Directorate of Enforcement;
(iii) Serious Fraud Investigation
Office;

(iv) Narcotics Control Bureau;

(v) Indian Revenue Service;
(vi)Indian Customs and Central
Excise Services;

(vii) Indian Audit and Account
Services;

(viii) Railway Account Services;
(ix) Indian Telecom Services,

(I) holding analogous posts on
regular basis; or

(II) with five years' regular service
in posts in the Pay Band-3 of
Rs.15,600-39100+Grade Pay
Rs.6600/- or equivalent.

Note 1:-  Officers coming on
deputation from services other than
the Indian Police Service shall not
exceed 20% of the deputation posts
at any time.

Note 2:- Field for deputation as
provided above may be relaxed to
take an officer on deputation from
any other services or expertise, if
suitable officers from that area of
expertise or services are required or
available by the Central Bureau of
Investigation subject to conditions at
(D, (II) and Note 1 above.

Note 3:- Deputation of Indian
Police Service officers shall be
regulated in terms of the instructions
or orders relating to the deputation
as contained in the Ministry of
Home Affairs Office Memorandum
No.1-21023/29/2007-1PS 1II, dated
the 30th March, 2010 as amended
from time to time.

Note 4:- Indian Police Service
officers shall draw pay and
allowances as per the Indian Police
Service  (Pay) Rules, 1954.
Similarly, officers of all India
services and officers of Central
Government Group ‘A’ organized
services shall also draw their pay
and allowances as per pay rules
applicable to them.
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Note 5:- For the purposes of
appointment on deputation basis, the
service rendered on a regular basis
by an officer prior to 1.1.2006 or the
date from which the revised pay
structure based on the 6th Central
Pay Commission recommendations
has been extended, shall be deemed
to be service rendered in the
corresponding grade pay or pay
scale extended based on the
recommendations of the said
Commission except where there has
been merger of more than one
pre-revised scale of pay into one
grade with a common grade pay or
pay scale, and where this benefit will
extend only for the post for which
that grade pay or pay scale is the
normal replacement grade without
any upgradation.

Note 6:- The departmental officers
in the feeder category who are in the
direct line of promotion shall not be

eligible for consideration for
appointment on deputation.
Similarly, deputationists shall not be
eligible for consideration for

appointment by promotion.

Note 7:- Period of deputation
including period of deputation in
another  ex-cadre  post  held
immediately preceding this
appointment in the same or some
other organisation or department of
the Central Government shall
ordinarily not exceed four years. The
maximum age limit for appointment
by deputation shall be not exceeding
56 years as on the closing date of
receipt of applications.

@ ) 3 “ ) 6 )
Additional *91 General Central Pay Band-3, Selection. Not Not
Superintendent (2013) Service Group Rs.15,600-39100+Grade applicable. applicable.
of Police *Subject to “A’ Gazetted, Pay
variation Non-Ministerial. Rs.6600/-
depending
on workload.
®) (&) a0 an a12) a3
Not Not By Promotion: Group 'A' Consultation
applicable. applicable. promotion. Deputy  Superintendent  of Departmental with the
Police in Central Bureau of Promotion Committee Union Public
Investigation in the Pay Band -3 (for considering Service
of Rs.15,600-39,100 plus Grade Promotion) consisting Commission
Pay Rs. 5400/- with five years' of : not
regular service in the grade. necessary.

Note 1:- Where juniors who
have completed their qualifying
or eligibility service are being
considered for promotion, their
seniors  would  also  be

1. Joint Director, Central
Bureau of Investigation

Chairman.

2. Deputy inspector
General of Police or
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considered provided they are Deputy Director

not short of the requisite (Administration),Central
qualifying or eligibility service Bureau of Investigation
by more than half of such

qualifying or eligibility service | .......... Member

or two years, whichever is less,

and have successfully 3. Director or Deputy
completed  their  probation Secretary  (Vigilance),
period for promotion to the next Department of Personnel
higher grade along with their and Training

juniors who have already

completed such qualifying or | .......... Member
eligibility service.

Note 2 :- For the purpose of

computing minimum qualifying

service for promotion, the

service rendered on a regular

basis by an officer prior to

1.1.2006 or the date from which

the revised pay structure based

on the 6th Central Pay

Commission recommendations

has been extended, shall be

deemed to be service rendered

in the corresponding grade pay

or pay scale extended based on

the recommendations of the

said Pay Commission.

@ ) 3 “@ ® () )
Deputy *265 General Central Pay Band-3, Selection. Not Not
Superintendent of (2013) *Subject to Service Group Rs.15,600- applicable. applicable.
Police variation depending “A’ Gazetted, 39100+Grade

on workload. Non-Ministerial. Pay Rs 5400/-
® (€)) 10) an a2 a3)
Not Two years (a) 80% by Promotion: Group 'A' |Consultation
applicable. for Promotion. Inspector in Pay Band-2 of | Departmental with the Union
promotees. Rs.9300-34800 plus Grade Pay | Promotion Committee [Public Service
(b) 10% by of Rs. 4600 with six years' [ (for considering (Commission
deputation regular service in the grade. promotion and [necessary  on
(including confirmation) leach occasion.
short-term Note 1:- Where juniors who | consisting of :
contract) or have completed their qualifying
absorption. or eligibility service are being | 1. Chairman or Member,
considered for promotion, their | Union Public Service
(c) 10% by seniors would also be | Commission
Limited considered provided they are not
Departmental short of the requisite qualifying | ... Chairman.
Competitive or eligibility service by more | 2. Additional Secretary or
Examination than half of such qualifying or | Joint Secretary
(LDCE). eligibility service or two years, | (Vigilance), Department

whichever is less, and have
successfully completed their
probation period for promotion
to the next higher grade along
with their juniors who have
already completed such
qualifying or eligibility service.
Note 2 :- For the purpose of
computing minimum qualifying
service for promotion, the
service rendered on a regular

of Personnel and Training

3.  Joint Director and
Special Inspector General
of Police, Central Burecau

of Investigation

...... Member
4. Deputy Inspector
General of Police or
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basis by an officer prior to
1.1.2006 or the date from
which the revised pay structure
based on the 6th Central Pay
Commission recommendations
has been extended, shall be
deemed to be service rendered
in the corresponding grade pay
or pay scale extended based on
the recommendations of the said
Pay Commission.

Deputation (Including Short
Term Contract) or
Absorption:

A. Officers under the Central
Police Organisation:

(a) (i) holding analogous posts
on regular basis in the parent
cadre or Department; or

(i1) With six years’ service in the
grade rendered after
appointment thereto on regular
basis in posts in the pay band-2
of Rs. 9300-34800 plus grade
pay Rs. 4600 or equivalent, in
the parent cadre or Department;
and

(b) Possessing the following
educational qualifications and
experience;

(1) Bachelor’s degree from a
recognised university;

(ii) Three years’ experience in

enquiry or intelligence
investigation work.
Or

B. Officers under the State

Police Organisations;

(a) (i) Holding analogous posts

on regular basis in the parent

cadre or Department; or
(ii) With six years’ service in the
grade rendered after appointment
thereto on regular basis in posts in
the Pay Band -2 of Rs. 9300-34800
plus Grade Pay Rs.4600/- or
equivalent in the parent cadre or
Department; and

(b) Possessing the following

educational qualifications and

experience:

(i)Bachelor’s degree from a

recognised university;

(ii) Three years' experience in

investigation of criminal cases.

or

C. Officers of Central Excise

and Customs or Income Tax,

or persons working under

Central Government or State

Government or Public Sector

Undertakings;

(a) (i) Holiding analogous posts

on regular basis in the parent

cadre or Department; or

(i1) With six years’ service in the

grade rendered after

appointment thereto on regular

Deputy

(Administration), Central
Bureau of Investigation

Director

...Member
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basis in posts in the Pay Band -2
of Rs. 9300-34800 plus Grade
Pay Rs. 4600/- or equivalent in
the parent cadre or Department;
and

(b) Possessing the following
educational qualifications and
experience:

(i) Bachelor’s degree from a
recognised university;

(i) Five years' experience in
vigilance or investigation or
intelligence work.

LDCE:

Eligibility =~ conditions for
appearing in the Limited
Departmental Competitive
Examination.

(0] Eligibility:
Sub-Inspector (PB-2 of
Rs.9300-34800 plus Grade Pay
Rs.4200) or Inspector (PB-2 of
Rs.9300-34800 plus Grade Pay
Rs.4600) who have completed
four years of regular service
(including the period of
training) as on Ist January of the
year in which the vacancies are
advertised and have clean
service record throughout.

(II) Age Limit :

The candidates should not have
attained the age of 40 years on
the Ist of January of the year
in  which  vacancies are
advertised . However upper age
limit shall be relaxed to a
maximum of five years for
candidates belonging to the SC
or ST categories.

(III) Physical Standards :

(a) Height : For men - 165 cms.
For women - 150 cms.
Relaxable for:

Hill men and Tribles — 5 cms.
(b) Chest :

76 cms. with expansion

(There shall be no such
requirement in case of female
candidates)

(c) Vision :
Eye sight (with or without
glasses)
Distant Vision : 6/6 in one
eye; and

:6/9 in the
other eye
Near Vision :0.6 in one
eye; and

0.8 in the
other eye

(IV) Educational Qualification :
The candidate should be a
graduate from a recognised
University.

Note: The plan of the
examination, etc., shall be such
as may be provided by the
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Central Government from time
to time.

Note :— For the purposes of
appointment on deputation or
absorption basis, the service
rendered on a regular basis by
an officer prior to 1.1.2006 or
the date from which the revised
pay structure based on the 6th
Central Pay  Commission
recommendations has  been
extended, shall be deemed to be
service rendered in  the
corresponding grade pay or pay
scale extended based on the
recommendations of the said
Commission except where there
has been merger of more than
one pre-revised scale of pay into
one grade with a common grade
pay or pay scale, and where this
benefit will extend only for the
posts for which that grade pay or
pay scale is the normal
replacement grade without any
upgradation.

(The departmental officers in
the feeder category who are in
the direct line of promotion shall
not be eligible for consideration
for appointment on deputation.
Similarly, deputationists shall
not be eligible for consideration
for appointment by promotion.
Period of deputation (Including
Short Term Contract) including
period of deputation (Including
Short Term Contract) in another
ex-cadre post held immediately
preceding the appointment in
the same or some other
organization or department of
the Central Government shall
ordinarily not exceed three
years. The maximum age limit
for appointment by deputation
(Including Short Term Contract)
shall be not exceeding 56 years
as on the closing date of receipt
of applications).

[F. No. 213/3/2010-AVD.II]
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